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MINISTRY OF EDUCATION AND SOClAt 
WELFARE AND IN THI DFPARTMENT 
OI CULT UPE (SHRI D P Y >DAVA)
(a) Tht main criterion in that the paeons 
should be of cstiblishcd repute and standing 
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by the concerned bodies anu institutions
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Memorandum submitted by Genera] 
Insurance Employees Union re 

Appointment or Custodians of 
Nationalised Insurance Companies

*l(m  SHRI P GANGADEB Wit1 
the Mimstei of FINANCE be pleased to 
state

(a) whether the General Insurance 
Lmployees Union has submitted a 
memorandum to him in regard to the 
appointment of the custodians iot the 
nationalised insurance companies

(b) if so, the main points ot the 
memorandum , and

(c) whether these have been considered 
and if so, the result thcieof 7

HIE DIPUIY MINISTER tN THE 
MINISTRY OF FINANCE (SHR1MAT1 
SUSHI LA ROHATGI) (a) A memorandum 
fiom All India Insurance Employees’ Associa* 
tion containing intet aha suggestions in 
legard to appointments of Custodians has 
been icceived

(b) The Association has suggested th4t 
such Custodians as were earlter opposed to 
nationalisation should be relieved of their 
assignments and teplbced bv persons 
committed to the caust ol success of public 
undertakings

(c) Yes, Sir As the Finance Minister 
had stated in leply to the discussion on the 
General Insurance ((Emergency provisions) 
Bill, 1971 in the Lok Sabba  ̂ wt propose 
to utilise the e^perMse and talent of the 
persons who are committed to insurance 
and have wholeheartedly agreed to work 
for the success of the nationalisation

SHRI P GANQADEB . May 1 know 
whether it is a fact that the Finance minister 
had called a meeting of the custodians , if 
so, whether the matter mentioned in the 
memorandum was discussed and if so, the 
decision of fhe Government in this matter ?

SHRIMATr JSUSHfLA ROHATGI 
Yes, Sup We did have a meeting of the 
c u s to d y  on 6th Juiy and the matt#
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was* taken expressed their nersonal views against 
nationalisation.

referred to in the memorandum 
up and discusssed in detail.

SHRI P. GANGADEB : May I know 
when a final decision will be taken in the 
matter and implemented; becaused delay 
causes hindrance to the impetus of the stait 
in general ?

SHRI MATI SUSHILA ROHATGl : 
There is no intention on the part of the 
Government to cause any delay or biook 
any delay. As a matter of fact, this matter 
was discussed in detail and »t lias been 
decided at a meeting of the custodians held 
in Bombay last month that by the 15th July 
all these detail* regarding this matter 
should be brought forward and coniticd 
and by the end of this month, 
Government hope to have an overall pietuie 
of the entire thing. By the first of August, 
we will sit together and take action.

SHRI S. M. BANERJhE : May I know 
whether it is a fact that when the 
representatives ol the General Insurance 
Employees Union and of the All India 
Insurance Employees Association met the 
minister, they presented a menioranuum and 
they were assured that a comprehensive 
legislation would he brought before 
Parliament as early as possible to deal with 
the problems embodied in the memorandum'! 
If so, may I know whether a comprehensive 
legislation is likely to be brought forwaul 
in this session and if not, in which session ?

THE MINISTER OF FINANCE (SHRI 
Y ESHW ANTRAO CHAV AN) : It does not 
seem possible to bring the legislation 
at least in this session, though my best 
effort would be to bring it as early as 
possible.

SHRI RANABAHADUR SINGH : 1 
would like to know whether the suggestion 
put up as to appointing only those 
custodians who had not opposed 
nationalisation in the ^initial stages has 
been accepted by the government ?

SHRI YESHWANTRAO CHAVAN : 
it is a fact that some custodians who were 
brought up in a different atmosphere had

SHRI S. M, BANERJEE: Nutionaise them.

SHRI YESHWANTRAO CHAVAN ; 
When we are nationalising insurance it is 
better to nationalise them as well. It is 
a field where we require expertise to deal 
with complicated problems. We are trying 
to take the services of those people who 
were functinmg there. In my personal 
discussions with them 1 have found that the> 
are committed to insurance. Whether natio 
nalised or non~nationalised is not very 
important. Their commitment is to 
insurance. Wc have to make use of their 
professional knowledge foi the success of 
insurance and I do not think we should 
have any objection to it.

SHRI SHIVAJ1 RAO S. DESHMUKH : 
May I know whether they have received a 
memorandum from the State Government 
of Maharashtra and other State Governments 
aooul the insurance funds of public bodies 
wludi have boon left out of the scheme of 
nationalisation ?

MR. SPEAKER : It docs not arise out 
of this.

SHRI SHIVAJl RAO S. DESHMUKH .
Th-* Minister has referred to legislation.

MR. SPEAKER : The Minister has 
noted his suggestion.
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SHRI YFSHWANTRAO CHAVAN: 
This question of nationalisation of hanks 
was certainly h i  the air for a long time. I 
cannot say what action the previous 
managements took in anticipation of that. 
But I must say one thing. When it came. It 
came as a surprise to everybody, including the 
membeis of this House. 1 am responsible 
for whatever fias happened afterwards and 
I can answer questions about them. I 
cannot have any infarination about what 
happened before that noi can ] give any 
information about it.

and Central Government have appointed
Pay Commissions for considering the pay 
scales of their employees, there is no pay 
commission to conside. the pay scales o 
teachers. May I also know whether financial 
aid will be given by the Centre to t e 
States to give increased salaries and 
allowances to the university, high er secondary 
and primary school teachers and, if so, 
whether any amount has been set apart for 
that in the Fourth Plan 9

SHRI D. P. YADAVA : It concerns 
the rcommendations of the ^othari 
Commission and, il the hon. Member
wants, I can read them out.......

MR.. SPEAKER : His was a simple
question as to whether the Central
Government will help the State Governments 
to increase the salary of teachers

Pay Commission for University, Higher 
S'econdry and Priman Teachers

*1014 SHRI S. M. BANERJF.F : Will 
the Minister of EDUCATION AND SOCIAL 
WELFARE be pleased lo state :

(a) whether a final decision has since 
been taken to set up a Pay Commission for 
going into the wage structure and working 
conditions of University, Higher Secondary 
and Primary Teachers in the country ; 
and

(b) if not, the reasons for the same ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND SOCIAL 
WELFARE AND IN THE DEPARTMENT 
OF CULTURE (SHRI D. P. YADAVA):
(a) and (b). The Education Commission 
(1964*66) has already examined the salary 
structure and working conditions of teachers 
at all these levels in the country and steps 
have been taken to implement the 
recommendation made by the Commission 
in this regard. Under the circumstances the 
Government have no proposal to set up a 
Pay Commission for the purpose.

SHRt S. M, BANERJEE: I would 
like to know from the Minister Whether it 
i« a fact that while the State Government

SHRI D. P. YADAVA : The Central
Government is paying itself to its maximum 
lo all the States and the Stales have been 
asked to implement the recommendations 
of the Kothari Commission.

SHRI S. M. BANERJEE : 1 would
like to know from the hon. Minister 
whctcr it is a fact that the recommendations 
of the Kothari Commission have not been 
impelcmented in many States and, if so, 
what steps are being taken by the Central 
Government to meet the expenses likely to 
bs incurred after the implementation of the 
Kothari Commission recommendations and 
whether the State Governments are 
demanding money from the Central 
Government and, if so, what is the reaction 
of the Central Government.

SHRI D. P. YADAVA: As per the
information received from the State 
Governments, it appears that the States of 
Punjab, Haryana and Himachal Pradesh 
have implemented the recommendations 
of the Education Commission. Bihar has 
implemented them with some modification. 
Nagaland and Assam have stated that 
their scales of pay are, income cases, better 
than those recommended by the Education 
Commission. West Bengal Government lias 
revised the pay scales of Government 
teachers by merging dearness allowance




